I N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NQ(s).841  OF 2011
[Arising out of SLP(Crl.)No.4331 of 2009]

SURENDRA KUVR @ RAMBABU Appel | ant (s)
VERSUS

STATE OF BI HAR Respondent (s)
ORDER

Leave granted.

This appeal is directed against an order dated 25th
March, 2009, whereby the Patna H gh Court rejected the
appellant's prayer for bail in the pending appeal, being,
CR. Appeal (S.J.)No. 259 of 2007. On 11t" March, 2010, we had
al ready released the petitioner on bail to the satisfaction
of the trial court. Accordingly, the appeal has to be
al | oned.

The appeal is accordingly allowed and the order

dated 11th March, 2010, is nmade absol ute.

( CYRI AC JOSEPH)

NEW DELHI
April 01, 2011



